
Open Court

CEN'l'RAL ADMINISTRATIVE TRIBUNAL
. ALLAHABAD BENCH

ALLAHABAD

Allahabaa this the 18th. day of October, 2000

Hon'ble Mr.S,K.I. Nagyi, Member (J)

M.M. Khan, age« about 53 years, 5/0 Late Sri
Mohd. Hanif Khiln. Rio Quarter No. H/98, Railway
Colony, Near Joyaarrish School, Agr_ Cantt.

~t6 i:cant

~Aavocate Shri Rakesh, VeI'tTl4l "

"

';:

Versus

1. Union of IMia through the General Manager,
Central Railway, Chaatrapilti Shivaji Terminus,
Mumbili.

2, The DiVisional Railway Milnager, Central Rail-
way, Jhansi.

3. The Senior Divisional Personnel Officer,
Central Railway, Jhilnsi.

4. The Senior Divisional Mechanicill Engineer,
Centrill Rilih-;ily,Jhilnsi.

5, The Divisional Mech.n±cal Engineer(Diesel)
Central RailwilY, Agra Canbt.

6. Shri A.K. Muagal, working as Junior Chargeman
in ad hoc capacity and post_ at Diesel Shell
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Agra un er the control of the Divisional
Mechanical Engineer(Diesel), Central R.ilway,·
Jhansi.

7. Shri Iqbal Hussain, working as Junior Charge-
man in a. hoc capacity an~ posted at Diesel
She«, Agra un.er the ~ontrol of the Division.l,
Mechanical Engineer{Diesel), CentralRililway,
Jhansi.

Res P9ndent;;

o R D E R ( Oral )- - - _ ....

~on 'ble Mr.S.Kt~ .•.~.N.gyi, Member (J)
The applicant Shri M.M. Khan while ...~

working as Master Craftsmen at Agra under respon-
dents establishment, appeared in promotion test
an~ qualifiea the same and thereby em~nelle
for promotion to the post of Junior Charge~n
(Junior Engineer Grade II) in the scale of
as.5000-BOOO. This empanelment was foll()Wed by
promotion order datea 14.9.1998 through which
the applicant was promotei -n« posted at $hansi
but for some personal reasons,.~.the applicant

o
move.Jrepresent.tion ~nnexure A--0d.te« 18.9.98
for refusal to procee on promotion, but before
this reque~t could be .ccede., the applicant moved
another representation dated 24.9.1998 with the
prayer that without taking into account his
refusal to procee« on transfer, he be accommodated
at Ag~.. In this representation, he also mentione.
that he could be promote« an~ posted at Agra where
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the vacancies are avail.ble. Before any or er
° coul be passe. on this representation, the
applicant opte« to place anocne r request .atee
08.10.1998 with the prayer that he may be postea
at Dhaulpur. Sonsequently, the impugned or«er
was passe. on 07.1.1999 posting the applicant-
Shri M

O

.8J. Khan as Junior Chargeman, Ohaulpur.
This or~er was alsG not to the convenience of
the applicant, therefore, he has come up before
the Tribunal impugning the same ~inly on the
ground that when the post is available at Agra
he shoul« not have been iscrirninated ani arb-

itrarily transfer to other station.
o'.,.

2. The responCilentshave contested. t.l'e

case and file the counter-reply, mainly on the
ground that the impugne« order has been passe.

Q.)..~

en own request of the applican~~o that no
vacancy is available at Agra against any sanctioned
post. Shri Mudgal and Shri Iqbal Hussain, who are

Junior
working there a~~hargeman, are poste on a hoC
basis against surplus post .t Agra an are also
going to be transferr~. to Jhansi.

3. Heard.,or the learne« eeuns et for the
~rties and peruse the record.

4.
above, lea. to a conclusion that the applicant
coul~ not make up his mind at proper time to place

his request, first he hurriedly refused

£~~
the promotion

••••pg. 4/-



IS 4 ;:

en. thereafter he withdrew that refusal ani
then again move(a request for being postea at
Dhaulpur,cnd when posted at Dhaulpur, he has
again assailed that or~er an3 has come up before
the Trib~nal.

5. I QO not find a proper case which
warrants judicial interference in the discretion
of the authorities in the respondents establishment
who are supposed to be the best person to ascer-
tain as to \.Jhois to be posted where. 'fhe appli-
cant has also not mentiones any acceptable com-
passionate grouna for which his movement from ...~

Agra , is inevitable.

6. For the above, I do not fin a
fit matter to interfere, but ~rt with the
observation that incase the applicant coul.
be accommooated at Agr a , the competent authority
may consider sympathatically when such occasion
arise. and it will be in the~interest of the
applicant to comply with the impugne order
and join at the place to which he has been

•.•. s.> • CI •..•
transferred_ es ~r ~~p~~Hed&*aer. The O.A.

r

is aeciied accordingly with the above observation.
and obviously the interim order stan~s vacated.
No order as to costs.

Member (J)

/M.M./


